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of cbemlcals aDd for pharmaceutical 
purposoa; 

(b) if 10. wbclber any experiment bal 
boon made; 

(c) jf 10. tho rotuUs tbereof; and 

(d) steps taken to Itandardizc tbe 
tecbnoloay of man culture of lea wee'ls 'I 

THE MINJSTER Of STATE IN THE 
MINISTRY OF SCIENCB AND 
TECHNOLOGY AND MINISTER Of 
STATE IN THB DEPAR.TMBNTS Of 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONiCS AND SPACE 
(SHRf ".R. NARAYANAN) : (8) Yes, 
Sir .. 

(b) Yes, Sir. 

(c) (I) Know-bow has been developed 
by CSIR for <8> Sodium 
A tlinate (b) A,ar Apr. 
l°hcse are collOids extracted 
from selected species of 
seaweeds. Tbese arc useful as 
jeJlinl Blcnts in food industry. 
al important components io 
dental impression moulds. 
and in preparation or 
cosmetics. 

(it) A process (or liquid sea 
weed fertilizer from Saraassum 
TaoDcrium by bydrolysis is 
beiDa developed. 

(iii) Studies 00 Boteromorpba 
and Sarausum bave sbown 
promising resuUs towards 
anti-bacterial activity_ 

(Iv) Resulla OD biab protein and 
bioloaically active substances 
for pbarmactutical USC" havo 
been rcc:orded from 10m a 
species likc Porpbyra. 
MooOltroma etc. 

(d) (I) Tbe cultivation of Oelidiella 
acerosa for agar industry has 
been carried out 00 pilot 
scale aod bOas been evaluated. 
State Governments aod 
indu'try arc bciq puriued 
to take up larlfr acalo 

cultivatioD based on tbl' 
knowbow. 

(U) Studies bave also been 
ioillateA by National Institute 
of Occanolrapb" Goa to 

. standardise &caweed (armiDi 
iD tbe coastal areal. 

RebablUeaUoB of (hlJdrea 01 Nellie 
l\1 ... acre 

02261. SHRI KAMAL NATH: Will 
the M inisler of WELFARE be pleased in 
State : 

(8) ~wbetber any steps bave beeD taken 
to rebabilitate tbe destitute aod orphaned 
children of tbe Nellie massacre in Assam io 
1983: and 

(b) if 80, tbe progress made so far? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WELFARB (SHR) 
GIRIDHAR GOMANGO) : <a> Yes, Sir. 

(b) A special project was formulated 
for rehabtlitatioD of cbildren rendered 
destitute durinB tbe Assam disturbaace In 
1983 in Nellie and otber areas. Assistance 
is being provided to the (1) SOS Children'. 
VdllSCI of India and (2) Indian Council of 
Child Welfare for takina care of children. 
Oraots are beina liven since 1983 ·84. 
Duriog 1986-87 a sum of Rs. 7.36 Jakbs bu 
bee~ provided. 

TraDsl~r of CeDtrall, Sponsored 
Schemes to St.te. 

226~. SHRIMATI BASAVARA· 
JESWARI: WIll tbe Minister or PLAN­
NING be pleased to slate : 

<a> wbether some or tbe Centrally 
lpoosorcd scbemes are proposed fo be eitber 
dropped or transferred to State sec:tor u 
proposed by a Committee of National 
Development Counc:iI; 

(b) wbetber a team of officials bu 
scrutinised tbe list of Centrally SpoDsored 
Schemes under impl(meot8tion at tbo 
beginning of tbe Seventb Five Year Piau; 

(c) whether tbe Central team of 
officials bal examined the report submitted 
by the Cwnmittce of NDe; and 



(d) Dumber of schemes likely to be 
dropped or iransferred to the Statel? 

THE MINISTER OF STATB IN THE 
MINISTRY OF PLANNING (SHRI SUKH 
RAM) : (a) The Committee of National 
Development Council (NOe) to examine 
the Ramamurti Committee Report OD 

Centrally Sponsored Scbemes, decided in ill 
..m~etiDi. 00 3-11-1986 that a Group of 
ofBeiala be constituted to 80 inlo tbe details 
and recommend to the committee possiblo 
tranlfer of lome of tbese scbemes to tbo 
saate PIIDI. 

(b) One of tbe terms of Reference of 
tbit Group of Officials. constituted in 
December. 1986. is to list all the Centrally 
SpoDsorcd Sc bC'mtl tb. t were uDder 
ilppJemeotatioD 00 1·4-1985 and to coDaider 
which of tbese scbemes need to be cootiaued 
or dropped or transferred to tbe State 
Governments for implementalioD, and for 
those schemes to be traosfcued. tbe 
modalities of transfer, includioB tbe formula 
that would lovern the transfer to individual 
~tatci of tbe funds involved. This Group of 
ot6ciaJa bas met twice .0 rar aod tbe next 
meetinl is expected to tbe flrat week of 
April, 1987. 

(c) and (d). After fioaliaatioD. tbe 
Group will ,ubmit its report to tbe National 
DeYelopment Council Commi nee for further 
lODIideratioD of tbe maUer and reeom­
mc:gdatioo to the NatioDal Dc.vclopiDCot 
Council. 

Pro...,... to Utlll •• Senlcel of Adlred 
Eaaplo,eea 

2263. SHRI V. TUL.~RAM : Will tbo 
PltlME MINISTER be pleased to .tate : 

(8) wbether there is any proposal under 
tbe consideration o( tbe Oovernment lor tbe 
optimum use of tbe services of retiredl 
reUdol officers in Government Oflicca; 

(b) if 80, tbe detailt tbereof; aDd . 
(c) tbe extent to which sucb a scbeme 

will prejudice tbe future of the next junior 
perSODS in lervice and the extent to ",bleb 
efliciency win deteriorate? 

THE DEPUTY MINIS'TER. IN THE 
MINISTl\. Y OF PBRSONNEL, PUBLIC 
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GRIBVANces AND PENSIONS (SHItI 
BlkEN SINGH BNGTJ) : <a> No, Sir. 

(b) aDd (c)~ Do oat ariM. .... 
A.lstaace to NaUoaal Park at Sbi.purl 

2264. SURI SHIVENDRA BAHADUR 
SINOH : Will tbe Minister of ENVIRON­
MENT AND FORESTS be pltaled to 
Itale : 

(a) tbl fio.nciol allja$aoce liven for tbe 
development or .lao Naliooal Park at 
SblvpuJi io MI4bya Pradoab; aDd 

(b) tho de,.iJa thereof? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS lSHRJ BHAJAN LAL): 
(a).and b). The Central asaistaoce liven to 
tbe National Park at Sbivpuri in Madbya 
Pradosb baa MD as under ! 

Vhb PieD VlItb Plan (so far) 

Rs. 3,66,Soo Rs. 4,78000 

Corruption 10 Goverameot Oflh'~ 

226S. SHRI CHIRANJI LAL 
SHARMA: Wall tbe PRIME MINISTER 
be pleased to stato : 

r 

(a) wbetber in .pito of exi.tinl measurCl 
corruptioD Is still preyalent in Government 
officee; aDd 

(b) if 10, wbat furtber steps are 
eo\,taaled to root out corruption in Govern­
meDt office.? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PEaSONNBL, PUBLIC 
QlltBVANCBI AND PENSIONS- AND 
MINlSTBll OF STATB IN THE 
MINISTRY OP HOMB AFFAIRS (SHRf 
P. CHIDAMBARAM): (8) and (b). 
Eradication of COITuptioa is 8 continuous 
croccss. Such meaaurea. administrative and 
lesislative. 8S are cODsidered necessary will 
continue to be taken in tbe 81bt ala inst 
corruption. A comprehensive Prevention o( 
Corruption Bill is being brOulbt forward 
.bortly to make tbe provialons of tbe existinl 
ADti.CorrupfioD Laws more effective. 




